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4H. The salaries and allowances payable to the Vice-Chairman and other Mem-  Salaries,
bers of the Authority and the administrative éxpenses including the salaries, allow- amw““f’es'
ances and pensions payable to the officers and other employees of the Authority shall ﬁtecf'r’a;(; d eout
be defrayed out of the Consolidated Fund of Indla of -
: Consotidated -
. Fund of India.
4-1. (1) The Authority may, with the previous approval of the Central Government, ~ Power of
‘make regulatlons, consistent with this Act and the mles made thereunder, for carrying  Authority to

out the provisions of this Chapter. ‘ make
regulations.

(2) Every regulation made by the Authority under this C ‘hapter shall be laid, as
soon as may be after it is made, before each House of Parliament, while it is in session
for a total period of thirty days which may be comprised in one session or in two or
more successive sessions, and if before the expiry of the session irnmediately following
the session or the successive sessions aforesaid, both Houses agree in making any
modification in the regulation or both Houses agree that the regulation should not be
made, the regulation shall thereafter have effect only in-such modified form or be of no

~ effect, as the casé may be; so, however, that any such modification or annulment shall
be without prejudice to the validity of anything previously done under that regulation.”.

4 Tn section 11 of the principal Act, afier clause (d), the following clause shall be  Amendment
lnseﬁed namely:— o . of section 11.

(da) developmg any rallway land for commercxal use;’




